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MESSAGE FROM THE LOK SABHA 

The Constitution (Seventy-seventh 

Amendment) Bill, 1992 

SECRETARY GENERAL: Sir, I have to 
report to the House the following message 
received from the Lok Sabha signed by the 
Secretary-General of the Lok Sabha : 

"In accordance with the provisions of 
rule % of the Rules of Procedure and 
Conduct of Business in Lok Sabha, ! am 
directed K. enclose the Constitution 
(Seventy-seventh Amendment) Bill, 
1992. which has been passed by the Lok 
Sabha at its sitting held on the 25th 
August 1993, in accordance with the 
provisions of article 368 of the 
Constitution of India." 

Sir. I lay a copy of the Bill on the Table. 

(1) THE  UTTAR  PRADESH  APPROPRIA 
TION (NO. 2) BILL, 1993. 

(2) THE MADHYA PRADESH 
APPROPRIA TION (NO. 2) BILL, 1993. 

(3) THE   RAJASTHAN   
APPROPRIATION (NO. 2) BILL. 1993. 

(4) THE HIMACHAL PRADESH APPROP-
RIATION (NO. 2) BILL, 1993—CONTD. 
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THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Shri Mentay 
Padmanabham. You have got only six 
minutes. 

SHRI MENTAY PADMANABHAM 
(Andhra Pradesh): Mr. Vice-Chairman, Sir, 
thank you. I have to cover four States in six 
minutes. 

It is most unfortunate that we are discussing 
four Appropriation Bills of the four States in 
this House. In fact, this discussion should 
have taken place in the respective States. I 
have serious reservation on discussing these 
four Appropriation Bills together. Generally 
when we discuss about an Appropriation Bill 
we put forth some of the problems that a State 
is facing and how much money is to be 
appropriated to that State and whether that 
money is enough for that State or not and how 
much money is to be spent for each area and 
whether the Bill should contain grant of more 
funds for various works or not. However, on a 
number of occasions I had made it clear in 
this House and elsewhere that Article 356 
should not be used and it should not be 
imposed on any State. Article 356 was 
imposed in those four States after the 6th 
December incidents. I need not recount the 
whole history because every day the House is 
seized of this matter and everybody knows 
under what circumstances these four States 
were brought under President's rule. There is 
no need to traverse that ground which has 
already been covered. 

In fact, elections should have taken place a 
long time ago. may be, about three or four 
months ago. But unfortunately my friends on 
this side belonging to the BJP whose 
Governments 
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were dismissed were also not sincere, at thai 
time, to revive the electoral process in those 
States. I do not know whether this is a 
peculiar situation presented to the 
Government. But the. Government had taken 
recourse to extending President's rule for 
another six months. I hope they will not come 
up with another Constitutional Amendment 
Bill to further extend President's rule through 
Article 356 in these four States after the 
expiry of the six months' statutory period. 
And, the Government should, now, 
categorically state that they are going in for 
election, for revival of the democractic pro-
cess, in these States within this statutory 
period. This is one appeal I would like to 
make to the Government. While replying to 
this discussion, I beseech the Home Minister 
and the Government that they should come 
out with a categorical statement that they are 
going in for elections before the expiry of this 
statutory period. 

4.09 P. M. 
Again, my friends on this side as well as on 

the other side have pointed out a number of 
problems that the various States are facing. 
For example, U.P. is now affected by drought 
Nearly 40 districts in that big State are 
affected by drought. We do not have any 
information about what the Governor and his 
advisers are doing to tackle this issue. The 
other States ate facing various other 
problems. But we do not have any 
information whether the Governors and their 
advisers, the bureaucracy there, are trying to 
do anything to tackle these problems faced by 
the people of these Stales. Therefore, it is 
absolutely unconstitutional to impose Article 
356 and take away the powers of elected 
legislatures. This has to be discontinued 
under any circumstance. 

There is another point which is very, very 
pertinent now. Recently we have seen and we 
ail know that Governors are changed, they art 
transferred. One Governor is transferred from 
U.P. Some new Governor is brought in. Why? 
What are the reasons for changing the Gover-
nor before the expiry of the statutory period ? 
What are the motives of the Government ? I 
would like to know from the Home Minister 
what the motives of the Government are. Why 
are they changing Governors ? Are they 
inefficient ? Are they not able to tackle the 
problems' the State is facing? What are the 
reasons? Obviously, the ruling party at the 
Centre is now trying to use Governors for 
their political and partisan ends. This is really 
most unfortunate. 

All of us know that the Sarkaria 
Commission 

was appointed by the Government of Mrs. 
Gandhi. The Sarkaria Commission made 
some recommendations with regard to 
appointment of Governors and the role of 
Governors. Governors are to be responsible to 
the States. They are responsible to the people 
of the States. They are expected to deal with 
the various problems the States are facing. In 
spite of that, they have now become agents of 
the Central Government, and the Central 
Government, according to whoever is helpful 
to their partisan and political ends, are 
changing Governors. This is most unfortunate 
and unconstitutional. It is going to be a very, 
very serious question in the coming years. 
Therefore, the Government should explain 
why there is change of Governors. For 
example, the Governor of U.P. is transferred 
to some other State. Some other gentleman 
from M.P. is being brought and appointed 
Governor in another State. Governors in one 
or two other States, Rajasthan and other 
places, are transferred. Some other Governors 
were brought. What are the reasons for this ? 
Why should they do it ? What are their 
failures? This is simply a prerogative of the 
Government. I agree with them. The 
Rashtrapati has to follow whatever advice is 
given by the Council of Ministers. But even 
the Central Government is accountable to the 
people in these States as to why and under 
what circumstances the Governors were 
transferred and new Governors were 
appointed. Does the Central Government 
expect that by changing the Governors, it 
could improve the conditions of the people 
residing in various States ? Is it really the 
reason ? Therefore, frequent change of 
Governors, transfer of Governors, bringing 
new Governors, is most unfortunate and it 
will have a far-reaching effect as far as the 
federal structure of this country is concerned. 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA): What did the Chandra Shekhar 
Government and the V. P. Singh Government 
do? 

SHRI MENTAY PADMANABHAM: 
Should you commit mistakes because the 
Chandra Shekhar Government and the V. P. 
Singh Government committed mistakes ? 
May be the previous Governments made the 
same mistakes. I am not holding any brief 
either for Mr. Chandra Shekhar or for Mr. V. 
P. Singh. What about you? During the last 
two years, your Government has done 
tremendous damage to the constitutional 
propriety of this, country. You have been 
systematically eroding, one after another, all 
the constitutional institutions, institutions 
which are essential for 
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a healthy growth of the democratic structure. 
You have been eroding one by one all the 
constitutional systems. For example, what 
have you done with regard to the party 
system ? Can any representative type of 
Government function without a party system 
? Without an effective and a stable party 
system, no representative type of Government 
can function. What have you done during the 
last two years ? You have started breaking all 
the parties; you have started splitting all the 
parties. Even those clauses, which are 
included- in the Tenth Schedule, are given a 
perverse... (Interruptions) 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH) : Mr. 
Narayanasamy, why are you interrupting him 
? 

SHRI MENTAY PADMANABHAM . Sir, 
I told you that is not the argument. 
(Interruptions) I am not holding a brief for 
any mischief done by the previous 
Governments. What have you done ? Simply 
because somebody else committed a mistake, 
you would also commit a mistake ! That 
means you are agreeing that you have 
committed a mistake. (Interruptions) 

SHRI V. NARAYANASAMY (Pondichery):  
. Shri V. P. Singh's Government committed a 
mistake...   (Interruptions) 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Mr. 
Narayanasamy, what are you doing ? This is 
not the way to make a point. Why are you 
interrupting him ? 

SHRI MENTAY PADMANABHAM : Mr. 
Narayanasamy, I told you in the beginning 
itself that I am not holding any brief either for 
Chandra Shekhar's Government or for V. P. 
Singh's Government or Rajiv Gandhi's 
Government or Mrs. Indira Gandhi's 
Government. 

SHRI V. NARAYANASAMY: But you 
were partner in V. P. Singh's Government 
(Interruptions) 

SHRI MENTAY PADMANABHAM: But 
during the last two years, this Government 
has done tremendous damage to the 
Constitution and to the democratic institutions 
that no other Government that had ruled this 
country would have done. You have 
destroyed the party system; you have eroded, 
the party system. Even the Prime Minister's 
office has not been spared. I have seen four 
Prime Ministers during the last three, four 
years. Prime Ministers may come and go but 
the office of Prime Minister is an institution 
in itself. Even the Prime Minister's institution 
now has become a laughing stock. 

This is your contribution to the democratic 
structure of the country, this is your contribu-
tion to the growth and development of democ-
ratic and representative institutions. (Inter-
ruptions) You have brought down the image 
of every other institution. Even the Election 
Commission, which was created by the 
Founding Fathers of the Constitution, as a 
free, fair and impartial agency to conduct 
elections, has also been brought under 
discussion and a lot of doubts are created 
about that institution. This is your 
contribution. You have not taken much time 
to do it. You ruled this country for two years. 
During these two years, you have created a 
situation where nobody believes in the "Con-
stitution; where nobody believes in any 
institution; where nobody believes in 
democratic functioning. That kind of a 
situation you have created and you are still 
trying to commit the same mistake. 

What about the Bill you introduced recently. 
You were forced to withdraw that Bill. What 
did it contain ? You wanted to bye-pass the 
Election Commission; you wanted to create an 
agency which would disqualify a contesting 
candidate before the election. What is all this 
? Is there any thinking on the part of the 
Government ? That is what I am asking. Even 
now it is not too late. The people of India 
elected you and whether you are in minority 
or majority, you are chosen to rule this 
country for another three years. Try to learn 
from your mistakes; try to understand in what 
direction the Government should go. This is 
what I would like to appeal to you. I am not 
talking about the Government of V. P. Singh 
or the Government of Chandra Shekhar. We 
tasted the wrath of Article 356 in 1984 whin 
we had the majority in the Assembly. Out of 
295 Members we had 205 Members on our 
side Even then, Shrimati Indira Gandhi had 
dis missed our Government. But she was 
forced to reinstate our Government within one 
month. Ultimately you will have to tackle the 
people. It cannot be done simply by changing 
a Governor or by transferring a Governor or 
by appointing a new Governor who is not 
even worth being appointed as a chaprasi. You 
are appointing all sorts of people as 
Governors. You are changing them midway. 
But ultimately you will have to be responsible 
to the people and the people will teach you a 
lesson; don't forget this. This is my advice to 
the Government Thank you. Sir. 
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SHRI S. MUTHU MANI (Tamil Nadu) 
Ihank you, Mr. Vice-Chairman, Sir, for 
giving me this opportunity to speak on these 
Bills. It is a very sad day for our democracy 
that this House has to discuss the 
Appropriation Bills of four States of this 
Federation. This House had discussed at 
length the total misuse of Article 356. The 
stand taken by our party on the undemocratic 
dismissal of Rajasthan, Himachal Pradesh and 
Madhya Pradesh Governments was 
vindicated by the historic judgement of the 
Jabalpur Bench of Madhya Pradesh High 
Court. It is again a matter of grave concern 
that without respecting the verdict of the High 
Court, the Centre has gone to the Supreme 
Court with malicious intentions to assert its 
authority which is not provided in the 
Constitution. As regards the Appropriation 
Bills, we are unanimous that they should be 
returned. But, because there is a provision in 
the 

Constitution to be used in the rarest of rare 
cases, do we have a right to arrogate the 
powers of the four State Assemblies to 
ourselves by refusing to install 'popular 
Governments in the States ? The Centre 
forgets that such repeated misuse of Article 
356 takes away the fundamental right to 
franchise of the people of those States, When 
you deny the very vital rights to people to-
elect their representatives, what is left in a 
democracy ? It is time the Centre realised the 
long-term effects of misuse of this Article. 
People did not even like the way in which the 
Congress leadership in Delhi changed the 
Chief Minister of a State. That is why Telugu 
Desam was voted to power in 1984 after 
inflicting a humiliating defeat on the 
Congress. If the sentiments of the people are 
not respected, we will end up in a situation 
which shall be detrimental to the unity of the 
country. There is a very wrong approach on 
the part of the Centre. Those who become 
Ministers at the Centre start feeling that they 
have become superhumans overnight. A few 
people sitting at the Centre feel they are 
super-intelligent, that they know better than 
the leaders and Ministers of the States. This is 
the regrettable situation today. I would like to 
ask a simple question. When a State is under 
President's rule and a number of violent 
incidents such as large-scale murder, gang-
rape and even big scandals take place, then 
what is the remedy ? Who has to be dismissed 
? A number of bomb explosions and murders 
have taken place in Delhi in the recent past. 
These things are happening right under the 
nose of the Central Government. There were 
serious law and order problems in many areas 
of Delhi like Najafgarh. But did the Congress 
step down? Even though there is no one to 
dismiss it, does it have the moral right to 
continue in office ? 

SHRI MOHD. KHALEELUR RAHMAN 
(Andhra Pradesh): We are not discussing 
about Jammu and Kashmir now. 

SHRI S. MUTHU MANI: I am just citing it 
as an example. We know that the situation in 
Jammu and Kashmir is not congenial for 
holding elections. But the Government have 
to say in clear terms as to how long it will 
take to bring back normalcy in the State. If 
terrorism could be contained in Punjab, it 
could be done in Jammu and Kashmir also. 
There seems to be some confusion in the 
mind of the Central Government ... 
(Interruptions) 

SHRI V. NARAYANASAMY: The law 
and. order problem is there in Tamil Nadu 
also. 

SHRI S. MUTHU MANI: The Central 
Government is responsible for this. 
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SHRI V. NARAYANASAMY: There was 
a bomb explosion at the RSS headquarters. 
Terrorism has started in Tamil Nadu also. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SING): Mr. 
Narayanasamy, why are you wasting the time 
of the- House ? 

SHRI S. MUTHU MANI: All along, the 
Centre has only been talking about Pakistan's 
involvement in- training militants and supply-
ing arms to them. It is shameful that we have 
to look up to America to threaten Pakistan by 
declaring it a terrorist State. Why don't you 
pay them in the same coin? Is it not political 
foolery to think that the U.S.A. will do 
anything in our favour even after it has poked 
its nose into our cryogenic engine deal with 
Russia ? 

I also want to submit that the Congress 
Government has always tried to throttle 
democracy by preventing the electoral 
process. That is why by-elections to the 
Palani Lok Sabha Constituency and the 
Ranipet and Perumudurai Assembly 
Constituencies were repeatedly postponed by 
the Election Commission at the behest of the 
Centre. Whenever the Congress- is certain of 
losing the election in a constituency, the 
election is postponed thus scuttling the 
democratic process. In the by-elections in 
Tamil Nadu, the Congress is going to lose 
even its deposit because the people of these 
constituencies can pay back the Congress 
only this way for preventing their right to 
choose their representatives. 

Therefore, I would urge upon the Central 
Government to tell us in clear terms as to 
what it proposes to do and whether they have 
set a target to bring back normalcy in Jammu 
and Kashmir. I also want an assurance from 
them that they would start the electoral 
process in the other four States immediately. 
* 
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5.00 P.M. 
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MESSAGE FROM THE LOK SABHA. 

Morion extending the time for presentation 
of the report of the Joint Committee 

inquiring into Irregularities in Securities    
and    Banking Transactions 

SECRETARY-GENERAL: Sir. I have to 
report to (he House the following message 
received from the Lok Sabha signed by the 
Secretary-General of the Lok. Sabha: 

1 am directed to inform you that Lok 
Sabha, at its sating held on the 25th 
August, 1993, has adopted the following 
motion extending the time for 
presentation of Report of the Joint 
Committee to enquire into irregularities 
in securities and banking transactions:— 

MOTION 

That mil House do extend upto the last 
dav of the Winter Session, 1993. the time 
for 

presentation of the report of the Joint 
Committee to enquire into irregularities 
in securities and banking transactions." 

(1) THE  UTTAR PRADESH  
APPROPRIATION (NO. 2) BILL, 1993. 

(2) THE    MADHYA    PRADESH    
APPROPRIATION (NO. 2) BILL, 1993. 

(3) THE    RAJASTHAN    

APPROPRIATION (NO. 2) BILL, 1997. 

(4) THE  HIMACHAL  PRADESH  
APPROPRIATION (NO. 2) BILL, 1993—
Contd. 

PROF. SAURIN BHATTACHARYA: Mr. 
Vice-Chairman, Sir, of late it has been the 
practice with the Congress (I) Government at 
the Centre to bring m thmgs in wholesale, as 
has been done in this case. The financial 
allocations to four States, one the biggest the 
other the largest, the third about the smallest 
and the fourth of a medium size, have been 
brought before this House for being passed. 
Rabindra Nath Tagore has a poem in his name 
: which means, knowing everything we took 
to poison. For the leftist party it was 
something like that The President's rule was 
more than poison which really led to a 
complete rot in the body politic of the 
country. Except during the emergency raj the 
left parties never supported the President's 
rule. Article 356 of the Constitution has been 
used frequently. This was supported for the 
second time, practically, in a wholesale 
manner. First, it was the U.P. and then the 
other States like Madhya Pradesh, Rajasthan 
and Himachal Pradesh. 

It was supported by the Left with the idea 
that it would be possible to fight the poison of 
communalism that was being spread by the 
ruling Bharatiya Janata Party in these States. 
After December 6, the first State where 
President's Rule was proclaimed was U.P, 
because of the failure of the U.P. Government 
in defending the Babri Masjid, which was 
demolished in more than six hours of carnage 
in that holy city, as it is considered to be by 
the Hindus, and it was organizations donning 
the name of Hinduism which carried out this 
demolition which blackened the name of our 
country before the world. Therefore, since the 
U.P. Government was directly responsible for 
the demolition and as the other three States 
continued with their strengthening of the 
conspiracy for mis demolition, then the Left 
supported imposition of President's Rule in all 
me four States. Now it is seen mat the 
Government of India and me U.P. 
Government have taken steps regarding die 


